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Order

Counsel for both the parties are present. It is represented by the counsel for the
respondents that already an arbitration award has been passed in terms of the issues
which are raised in the present CP. However, the petitioner seeks time to file counter
to the application (CA 93/PB/2016) moved to that effect by the respondents. From the
records it is seen that already sufficient time has been granted by the Hon'ble Principal
Bench to the petitioner to file reply to the CA. However, one last opportunity is given to
the non applicant — petitioner to file counter to the above CA as otherwise the right to

file counter shall be closed. )
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